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et I 1
PART I--SECTION 1

(eaft fonere ®Y STEHFT) WA GIOTL ¥ W X IvuaAw AtaTEg gra Wl & a8
fafuae frawi, fafasi aar sl Wik dwedl § avafaa afugaang

[Notifications relating to Nou-Statutory Rules, Regulations, Orders and Resolutions issued by
M‘Wkﬁffos of the Goverament of India (other than the Ministry of Defence) and by
the Supreme Court]

sgufa sl

7% fewtt, fiw 26 9@, 1980
do 40-5w[s0—Tregufyr  “matew g ¥@r Few', “sww
37 a1 dza’, “qg FoT dvw” aaw qw fafez dav Aew wwd
gaTeeT 7 § AR frafatag mengw e qa sEeafe
ua e % & A Seq SHEE, 1980 ¥ W AMT SHTAT |

wfaw qg AT A=

S99 7% 939 “TEtew 15 ¥ A “SARVOTTAM
YUDDH SEVA MEDAL” FEATTAT (ETF T99TT 3§ “Feer
FgI ATAT) )

e e M wgfe § 35 facieiex =re &1 g
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TR ——ATH AT Y FGTH T I g

q55 (——RET TIN 17 gl & Arg mzé F USiOw T gHI-
fag faw srod #T ge% fag wsefs & A 1w e
| ST |

T —fe T AW ¥ AT Rforfa afag g -~
(F) &1, AT T AgyAT F @ T @ g7 dsi
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(=) =weg dar afeawt a7 & Ao owe o oo
W wEE |

weaw ——afx dega Witgwal W A dIW oW mE fen
ST @ g8 g% f&@d Wiy w1 wedw dww ¥ faw wys
dgw F1 ‘@’ ferr SNt o gw faw ¥ anwr fhed are
JEq ATFTAT STAT | T Forer e Y qgAT Aty @ 0F weArw
“qr’ & fAQ Wt gry witE G &1 agew & faw & Ay
JOATAC ATTAT |

o ——Few Frwal g ffe wEedd R arRe fed o
I Az F1 T, HeT FoATAT AT AT IT ATET FT O
waifea girew gt <@r ST o
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AT FT AT g | ot feafa ¥ dew mrawat w1 aw ime
¥ F12 feoar st AT ¥ dew Arfw AT g1 A -
afe #1 ag sfawre T & A 412 @ dew 7T W@ T @Ay FE
T AN ART AT A GET AT GO gIA w7 T

Afeaw ——dewr | FH wAAT GO FAT TA B AeAw qAA
FT AT WG B U §F AF@G FrSroy |

9HH IF FT Rew
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[ara t—aee 1
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PRESIDENT’S SECRETARIAT
New Delhi, the 26th June 1980

No. 40-Pres/80.—~The President is pleased to institute three
Distinguished Service Awards to be designated “SARVOTTAM
YUDDH SEVA MEDAL”, “UTTAM YUDDH SEVA
MEDAL” and “"YUDDH SEVA MEDAL” and to make, ordain
and establish the following Ordinances which shall be deemed to
have effect from the twenty-sixth day of January in the year
One Thousand Nine Hundred and Eighty :—

SARVOITAM YUDDH SEVA MEDAL

Firstly.—The medal shall be styled and designated the
"SARVOTTAM YUDDH SEVA MEDAL”  (hereinafter
referred to as the medal). s

Secondly—The medal shall be circular in shape, 35 milli-
metres in diameter and fitted to a plaim horizontal bar with
standard fitting. The medal shall be of igold gilgs, The medat
shall hayg on iis obverse the State Emblém and #&inscriptions

“gdfa¥’ &  Fa1 & “SARVOTTAM
MEDAL” embossed along the upper yim. O
shall have a five pointed star. A sealdd patter
shall be deposited and kept by the’ Medal
Ministry of Defence, Government of Ipdia.

Thirdly.—The medal shall be suspgaded from thé-Jofp sids.
o

of th: breast by a riband, 32 millimetdgs in width. The ribbo
shall be of golden colour with ond ,jed vertical stripe in
the centre dividing it into two equal parts. ™ "% e

Fourthly.—The medal shall be awarded for distinguis_heci
service of the most exceptional order during war/conflict/
hostilities.

Fifthly.~—The medal may be awarded posthumously.
Sixthly.—The names of those persons upon whom the medal

may be confered shall be published in the Gazette of India.

and a Register thereof kept under the direction of the Presi-
dent.

Seventhly.—The persons eligible for the medal shall be :

(a) AN ranks of the Atmy, the Navy and the Air Force
including those of Territorial Army Units, Auxiliary
and Reserve Forces and other lawfully constituted
Armecd Forces when embodied,

(b) Nursing Officers and other members of the Nursing
Services in the Armed Forces.

Eighthly.—I1f a recipient of the medal is subsequently
awarded the medal again, every such further award shall be
recognised by a Bar to be attached to the riband by which
the medal is suspended. For every such Bar, a miniature in-
signia of g pattern approved by the Government shall be
added to the riband when worn alone.

Ninthly.—The miniature medal which may be worn e¢n
certain occasions by recipients shall be half the size of the
medal, and a sealed pattern of the said miniature medal shall
be deposited and kept.

Terehly—The President may cancel and annul the award
of th: medal to any person and thereupon the name of such
recipient in the Register shall be erased and the recipient shall
.be_required to surrender the insignia; but it shall be compe-
tent Tor-the President to restore the medal when such cancella-
tion and annulment has been withdrawn.,

i;asﬂy.—‘;l:ﬁé notice- of cancellation or restoration, in every
case, shall 'be/pablished in the Gazette of India.
"ﬂ".f e S :
. UTTAM YUDDH SEVA MEDAL
Firstly.———%hé”%ﬁédél shall be styled and designated the
“UTTAM ¥UDDH SEVA MEDAL” (hereinafter referred to
as the medal).

7:;*.‘&6@0’3!(1}‘1;——"[116 medal shall be circuiar in shape, 35 milli-
- ~mefrss in dif¥hster and fitted to a plain horizontal bar with

standatdfittings, 'The medal shall be of gold gilt. The medal
shall have on ifs bverse the State Emblem and the inscrip-
tons ‘‘Sa¥ g g wEF “UTTAM YUDDH SEVA MEDAL”
embossed, along the upper rim. On its reverse, it shall have
a five pointed star. A sealed pattern of the medal shell be
deposited and kept by the Medal Section of the Ministry of
Defence, Goverpment of India.

Thirdly.~~The medal shall be suspended from the left side
of the breast by a riband, 32 millimetres in width. The ribbon
shall b2 of golden colour with two red vertical stripes dividing
it into throe equal parts.

Fourthly.—The medal shall be awarded for distinguished
service of an exceptional order during war/conflict /hostilities.

Fifthly.~The medal may be awarded posthumously.
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[ParT I—SEC. 1

Sixthly —The names of those persons upon whom the medal
may be conferred shall be published 1n the Gazette of India
and a Regster theieof kept vnder the  duectlon of the
President

Seventhly —The persons eligible for the medal shall be —

(a) All ranks of the Army, the Nuavy and the Air Force
including those of TCerritorial Army Units, Auxilary
and Reserve Foices and other lawinlly constituted
Armed Forces when embodied

(b) Nwsig Officers and other members of the Nursing
Services mm tho Armed lorces

Eighthly -—Ii o iecipient of the medal 15 subsequently
awarded the medal again, every such further award shall be
recogniscd by a Bai to be attached to the niband, by which
the medal 18 suwspended  For cvery such Bar, a mmmatore
msignia of a pattern approved by the Government shall be
added to the itband when worn alone

Ninthly —The mumature medal which may De worn on cer
tain occasions by 1ecipents shull be half the size of the medal,
and 4 sealed pattern of the samid punatule medal shall be
deposiled and kept

Tenthly —The Prestdent may cancel and annul the award of
the medal and the Bar to any person and thereupon the name
ol such 1ecipient 1n the Register shall be erased and the reci-
%wnt shall be 1equired to sunender the 1osignia, bot 1t shall

e competent {01 the President to restore the medal when
such cancellation and annulment has been withdiawn

Lastly — Che notice of cancellation or restoration, 1 every
case, shall be published, in the Gazette of India

YUDDH SEVA. MEDAL

Firstly —The medal shall be styled and designated the
&;dU[l))DH SEVA MEDAL" (hereinafter referred to as the
meda

Secondly —The m=dal shall be cucular m shape, 35 nulli-
meties i _diameter amd fitted to a plain horizontal bay with
standaid Ottings  The medal shall be of gold gilt The medal
shall havo on its obverse the Statz Emblem and, the mscriptions

qZ M AE “YUDDH SEVA MEDAL" em-
bowsed along the upper 11m On its reverse, it shall have a
five pomted star A sealed pattern of the medal shall be
deposited and kept by the Medal Section of the Miunstry
ol Detence Government of India

Thidly —Th: medal shall be suspended from the left
side of the breast by a pband 32 miJlimetres 1n width  The
ribbon +hall be of golden colour with three red vertical stripes
dividing 1t mnto four equal parts

Fourthly ~The medal shall be awarded for distinguished
senvice of _a lugh ordel duripg war/conflict /hostilitics

Fifthly —The medsl maoy be awaided posthumously

Sixthly —The names of those persyns upon whom the medal
may be confleired shall be published mn the Gazette of India
311\1 a Repister thercof kept under the direction of the Presi-

ent,

Seventhly —The persony elimble for the medsl shall be -

(a) All ranks of the Army, the Navy and the Air Force
mcluding those of Territorial Army Units, Auxiliay
and Rescrve Foices und other lawfully constituted
Aimed Forces when embodied

(b) Nuwsing Officeis and other members of the Nursing
Services 1n the Armed Foroas

Fighthly —If a 1euplent of the medal 13 subsequently
awarded the medal agam, evory such further awarded shall be
1ecognised by a Bar to be attached to the mband, by which
the medal 18 suspended For every such Bar, a mintitule
insignia of a pattern approved by the Government shall be
added to the riband when worn alone

Ninthly —The miniature meda]l which may be worn on cer
tain occasions by recipients shall be half the size of the mcdal,
am] a sedled rattern of the said mupiature medal shall be
deposited and kept

Tenthly —The President may cancel and annul the award of
the medal and the Bar to any person and thereupon the name
of such reupicnt in the Register shall be ecrased and the recr-
picnt shall be required to jurreuder the insigya, but 1t shall
be competent for the President to restoie the medal when
such cancellation and annulment has been withdrawn

Lastly —The notice of cancellation or restoralion, i cvery
case, shall be published 1n the Gazette of India

5 NILAKANTAN,
Dy Secy to the President

MINISTRY OF FINANCE
(DEPARTMLNT OF ECONOMIC AFFAIRS)
New Delhly, the 7th June 1980
CORRIGENDUM

No F2/12/79-NS —In the Notification of the Goveinment
of India in the Minstry of Finance (Department of Econ
nomic Affairs) No F 2712/79-NS dated 17 8-79 under the
Heading ‘One Hundied Fourth Prizes (Rs 5,000/- each)”,
i column No 3 agamnst S| No 20 for the number
“1340449"  read number ‘1360449’

No F2/29/79-NS —In the Notification of the Government
of India 1n the Mimstry ot Finance (Department of Economic
Affairs) No F2/29/79 NS dated 19-2 ?980 under the Head
ing ' One hundred Fourth Prizes (Rs 5,000 each)’, mn column
No 3 agawmnst 81 No 51 For the number * 1110873" read
number “1110973"

A L TULIL Undc1 Secy.

MINISTRY OF EDUCATION AND CULTURE
(DEPARTMENT OF EDUCATION)

New Delhi, the 1st May 1980

No 7 1(1) /80 D-I(L) —Dr Ashok Kelkar, Director, Gentty
of Advanced Study in Lingwstics, Dernn College Poona, 18
nommated a9 one of the I wmgwstic cxperts on the Hindi
Shiksha Samiti which was last reconstituted vide this Min-
sty Resolutton No F7-4777 D I(L) dated the 22nd Mmch
1978 1 place of Dr B G Mishra who has since been ap-
pomted as Director, Kendriya Hindi Sansthan, Agra

The nomunation of Dr Kelhan 15 for the residunl temme
of the 1econstituted Samiti 1¢ up to 31st Dccember, 1980

K K KHULLAR, Dy Secy

New Delht, the 26th March 1980

RESOLUTION

Subject —Establishment of an All India Council for Tech-
nmical Education

Reference —Resolution No F 16-10/44-E 11, dated the 30th
November, 1945

No F 1-10/79-T 5 —The following amendment shall be
made to the Resolution cited above —-

Sub-para (s) n para 3(1) of the Resolution shall be
substituted by the following —

“(s) one representative of the Pharmacy Council of
India”,

ORDER

ORDERED that a copy of this amendment bo commum-
cated to all State Governments, Admunmstration of Union
Terrtories and all Munistries of the Government of India

ORDERED also that the amendment he published in the
Gazette of India for information

C § JHA, Edu Advicer(T)
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MINISTRY OF COMMUNICATIONS
POSTS AND TELEGRAPHS BOARD

New Delhi-110001, the 13th May 1980
No. 5/5/78-LL—The President is pleased to decide that
the following further amendments shall be made in the rules
relating to POIF Rules namely :—
(i) The existing “Form” below Note 2 under Rule 12 in
the appendix to Postal Life Insurance and EA Rules may
be substituted by the following :(—

“Form Number 1"
(For proposals for a total amount of Rs.
above)

I, hereby declare, that since my medical examination in
conneciion with the proposal for Lifc Insurance, T have not
suffered from any scrious illness nor has there been to the
best of my knowledge any death or serious illness in my
family.

I also declare, that ¥ am in good health today.
Name
Designation

10,000 and

| Signature of the proposer.
Dated
at

Counter signature of head of office or any Gazctted for
Commissioned Officer if proposer is on leave).
Dated
ut

(b) In cases of difficulty such as when the headquarters
of the superior officer are not in the same station as the

proposer’s procedure similar to that prescribed in the case
uf 0 proposer on leave muy be followed.

2. The President is further pleased to decide that the
following may be inserted as “Form IT below mnote 2(b)
under the said Rule 12 of the appendix to POIF Rules ;—

“Form II"

(Alm;]icublc for proposals for a total amount of Rs. 10,000
oaly

I hereby declare that in case this proposal as accepted by
the Army Postal Directorate and a leiter of acceptance
i3sucd to me with directions to PAO/CDA concerned for
recovery of the premium, and in case, T have suflered any
serious illness or had any change in my present medical
category or there has been any death or serious illness in
my family howecver unimpertant, I may consider the same,
between the date of submission of this proposal and the date
of recovery /payment of first premium in full, the assurance
will be invalid and all moneys which shall have been paid in
respect thercof forefeitod unless intimation of such an event
has been sent by me in writing to the Army Postal Directo-
mte.

¥ also declare that my present medical category is ‘AYE".
1 also declare that I am in good health today.
Dated at .. .. ....
on the .. .. .. va oae ete, (wIN)
Signaturc of the proposer day of
3. Thesc amendments shall take immediate effect.

4, This issues with the concurrence of P&T Finance vide
their I.D. No. 962-FA-TTI/80 dated 21-4-1980.

S, C. JAIN
DIRECTOR (PLI)
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